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FORM A
: PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution

Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF KICA INDUSTRIES LIMITED

iy RELEVANT PARTICULARS

Namé of corporate debtor

MICA INDUSTRIES LIMITED

D | —

Date of incorporation of corporate
debtor

07/04/2005

Authority under which corporate
debtor is incorporated / registered

Ministry of Corporate Affairs (ROC-Delhi)

Corporate Identity No. / Limited
Liability Identification No.of
corporate debtor

U74999DL2005PLC134309

Address of the registered office and
principal office (if any) of corporate
debtor

Reg. Add.: A-36, lInd Floor, Rajouri Garden, Delhi-110027
Other addresses:
e [-92, Riico Industrial Area, Bhiwadi, Rajasthan-
301019

Insolvency commencement date in
respect of corporate debtor

11/01/2023

Estimated date of closure of
insolvency resolution process

09/07/2023

Name and registration number of the
insolvency professional acting as
interim resolution professional

Ajay Kumar Agarwal
IBBI/IPA-002/IP-N00608/2018-2019/11859
AFA Valid: Upto 30th November, 2023)

Address and e-mail of the interim
resolution professional, as registered
with the Board

Registered Address:

Plot no. IID/31/1, Street No. 1111,

PS QUBE, Unit Number 1015A, 10" Floor
Beside City Centre 2, Kolkata-700161
Email ID: ¢s.aaa.2014@gmail.com

10.

Address and e-mail to be used for
correspondence - with  the interim
resolution professional

Registered Address:

Plot no. [ID/31/1, Street No. 1111,

PS QUBE, Unit Number 1015A, 10th Floor ,
Beside City Centre 2, Kolkata-700161

Email ID:cirp.mica@gmail.com

11

Last date for submission of claims

26/01/2023

12.

Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

No Class is ascertained by the Interim Resolution
Professional

13.

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class.

Not Applicable

14.

(a) Relevant Forms and
(b) Details of
representatives
are available at:

authorized

Web link::https://ibbi.gov.in/home/downloads

Physical Address: NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of MICA INDUSTRIES LIMITED on 11/01/2023.

The creditors of MICA INDUSTRIES LIMITED are hereby called upon to submit their claims with proof on
or before 26/01/2023 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to act as
authorised representative of the class [specify class] in Form CA. Not Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

Place: Kolkata
Date: 13/01/2023
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AJAY KUMAR AGARWAL
Interim Resolution Professional
egd No.: lBBUIPA-OO2/IP-N00608/20] 8-19/11859
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The contact details of the Buying Broker are as mentioned below:

Nikunj Stock Brokers Limited

Add: A- 92, Ground Floor, Left Portion, Kamla Nagar, New Delhi - 110007
Tel: 011 - 4703110018-17

Investor Grievance: ig.nikunj@nikunjonline.com
Contact Person: Mr. Anshul Aggarwal

*Identified Date is only for the purpose of determining the names of the shareholders as on such date to whom
the Letter of Offer would be sent. All owners (registered or unregistered) of Equity Shares of the Target Company
(except the Acquirers and Sellers) are eligible to participate in the Offer any time before the closure of the Offer.
#The above Schedule of Activities is indicative (prepared on the basis of timelines provided by the Takeover d
Regulations) and are subject to receipt of statutory/ regulatory approvals and may have to be revised accordingly.
Shareholders are requested to refer to the letter of offer for the revised timeline, if any.

ViIl. PROCEDURE FOR TENDERING THE EQUITY SHARES IN CASE OF NON RECIEPT OF LETTER OF OFFER:

i.  All'the Public Shareholders, holding the shares in dematerialized form are eligible to participate in this Offer at
any time during the period from Offer Opening Date to Offer Closing Date (“Tendering Period”).

ii. Persons who have acquired Equity Shares but whose names do not appear in the register of members of the
Target Company on the Identified Date i.e. the date falling on the 10th Working Day prior to the commencement
of Tendering Period, or unregistered owners or those who have acquired Equity Shares after the Identified
Date, or those who have not received the Letter of Offer, may also participate in this Offer.

iii. The Public Shareholders are entitled to tender the Offer Shares under the stock exchange mechanism made
available by Stock Exchanges in the form of a separate window (“Acquisition Window”), as provided under the
Takeover Regulations and SEBI circular CIR/CFD/POLICYCELL/1/2015 dated April 13, 2015 read with SEBI
Circular CFD/DCR2/CIR/P/2016/131 dated December 9, 2016 issued by SEBI. In such case:-

a. BSE shall be the “Stock Exchangefor the purpose of tendering the Offer Shares;
b. The Acquirers have appointed Nikunj Stock Brokers Limited (“Buying Broker”)as their broker for the Offer
through whom the purchases and settlement of the Offer Shares tendered under the Offer shall be made.

Email: complianceofficer@nikunjonline.com | Website: www.nikunjonline.com

during the Tendering Period.

separately enumerated in the Letter of Offer.

iv. The detailed procedure for tendering the shares in the Offer will be available in the Letter of Offer, which
shall be available on SEBI’s website (www.sebi.gov.in).

IX. OTHER INFORMATION:

i.  The Acquirersaccept full responsibility for the information contained in this DPS (other than information
regarding the Sellers, the Target Company and information compiled from publicly available sources or

c. All Public Shareholders who desire to tender their Equity Shares under the Offer would have to intimate ~ii.
their respective stock brokers (“Selling Broker”) within the normal trading hours of the secondary market,

. The Acquisition Window will be provided by the Stock Exchange to facilitate placing of sell orders.
e. Procedure to be followed by the Public Shareholders holding equity shares in physical form: iv.
As per the provisions of Regulation 40(1) of the SEBI LODR Regulations and SEBI’s press release dated
December 03, 2018, bearing reference no. PR 49/2018, requests for transfer of securities shall not
be processed unless the securities are held in dematerialised form with a depository with effect from
April 01, 2019. However, in accordance with the circular issued by SEBI bearing reference number SEBI/
HO/CFD/CMD1/CIR/P/2020/144 dated July 31, 2020, shareholders holding securities in physical form
are allowed to tender shares in an open offer. Such tendering shall be as per the provisions of the SEBI
(SAST) Regulations. Accordingly, Public Shareholders holding Equity Shares in physical form as well
are eligible to tender their Equity Shares in this Open Offer as per the provisions of the SEBI (SAST)
Regulations. Shareholders who wish to offer their physical Equity Shares in the Offer are requested to
send their original documents as will be mentioned in the Letter of Offer to the Registrar to the Offer so
as to reach them no later than the Offer Closing Date. It is advisable to first email scanned copies of the
original documents as will be mentioned in the Letter of Offer to the Registrar to the Offer and then send
physical copies to the address of the Registrar to the Offer as will be provided in the Letter of Offer. The
process for tendering the Offer Shares by the Public Shareholders holding physical Equity Shares will be

The information pertaining to the Target Company contained in this DPS has been compiled from the
information published or publicly available sources or provided by the Target Company.

jii. This DPS will also be available on SEBI’s website (www.sebi.gov.in)and thewebsite of the Manager to the
Offer (www.khambattasecurities.com).

The Acquirers have appointed Khambatta Securities Limited as the Manager to the Offer and Skyline Financial
Services Private Limited as the Registrar to the Offer as per the details below

Issued by the Manager to the Offer on Behalf of the Acquirers

MANAGER TO THE OFFER

REGISTRAR TO THE OFFER

S IXTH A —
Ml Skyliiie

Khambatta Securities Limited

1 Ground Floor, 7/10, Botawala Building, 9 Bank Street,
Horniman Circle, Fort, Mumbai- 400001

Maharashtra India | Tel: 011 4164 5051

eMail: vinay@khambattasecurities.com

Website: www.khambattasecurities.com

Contact Person: Mr. Vipin Aggarwal, Mr. Vinay Pareek
SEBI Registration No.: INM 000011914

Skyline Financial Services Private Limited
D-153 A, 1st Floor, Okhla Industrial Area,

Phase-I, New Delhi-110020

Tel: 011-40450193-97

E-mail: ipo@skylinerta.com

Website: www.skylinerta.com

Contact Person: Mrs. Rati Gupta

SEBI Registration No.: INR000003241

Sd/-

Place: Kanpur, UP

provided by Seller and the Target Company, which has not been independently verified by the Acquirers, or

the Manager to the Offer).

Date: 12 January 2023

For and on behalf of the Acquirers

Vishnu Dutt Khandelwal (Acquirer 1)

Sd/-
Sandeep Khandelwal (Acquirer 2)

Raka

Zonal Office:- SCO 120-122, First Floor, Sector 17-C,
Chandigarh - 160 017, Ph.: 0172-2713010,
E-mail: cmmarc_chd@mahabank.co.in
Head Office: 'LOKMANGAL', 1501 Shivajinagar, PUNE 411 005

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF MOVABLE ASSET CHARGED TO BANK
Date & Time of E-Auction: 30.01.2023, Monday

11:00 AM to 2:00 PM (with auto extension for
10 minutes in case bid is placed within last 5 minutes)

Bank of Maharashtra

AT PR BT TG

Y S
@m nar_ew am

Inspection Date & Time of the
Property 20.01.2023 by prior appointment
hetween 10:00 AM to 5:00 PM

Last Date for Suh n of Bid application with EMD: Upto 4:00 P.

Branch Name / Name & Address of
the Borrower(s) / Guarantor(s) /
Mortgagor(s)

Branch: SCO 86, District Shopping
Center, Sector 56, Gurgaon, Haryana -
122011. Branch Manager: Sh. Rakesh
Kumar, M.: 8390298525, E-mail:

Brief Description of
Propertylies

Hypothecation of Commercial
Motor Vehicle:

Manufacturer:

The publicat large is informed that e-auction of the charged properties in the below mentioned cases for realization of bank's dues will be
held on “AS IS WHERE IS BASIS” and “AS IS WHAT IS BASIS” on the terms and conditions specified hereunder:-

Total Liabilities as
on specified Date

Rs. 17,12,345/-

BOLERO| (Rupees Seventeen
PIK-UP FB PS 1.7 TXL;|Lacs Twelve Thousand Three Hundred Forty Five only)
Mahindra &|ason12.01.2023.

E-AUCTION

ARM Branch, B-6, Sethi Colony, Jaipur-302006

DEMAND NOTICE

SALE NOTICE

Notice u/s 13(2) of Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002(hereinatter called ‘Act’)

during working hour.

Notice for the period of 60 days was given under section 13(2) of above act to the following borrowers to deposit loan amount
and future interest due to NPA of their account by the authorized officer of the bank. According to the notice if the loan amount
not deposited within 60 days, the said amount was to be recovered under provision of section 13(4) of the said act.

The Branch has not received the acknowledgement of said notice/returned undelivered which was sent to you under said act.
Therefore this is to inform through notice that deposit the loan amount with future interest and expenses within 60 days from
this notice, hence further steps will be taken by the bank under provisions of section 13and 14 of the said Act.

The said notices have been returned by post office unserved. The concern persons may collect returned notices from branch

Deposit / Bid
Increase Amount
Rs. 48,000/-
Rs. 10,000/-

Chittorgarh, Rajasthan -312001

Rs.
4,80,000/-

3) Mr. Praveen Samdani ...

bom1354@mahabank.co.in,
brmgr1354@mahabank.co.in

Borrower(s):- M/s Fish Fortune

Mahindra Ltd.; Engine No.: TNL1H51412; Chassis No.: MA1ZU2TNKL1H37791; Type of
Vehicle: Light Goods Vehicle; Seating Capacity: 2; Registration Mark of Vehicle:
HR55AJ2214; Date of Registration: 22.09.2020 in the name of Fish Fortune Produce Company

312207

Kalkaji, Jaitpur, Delhi - 110044.

Produce Company, SCO 56, 4th Floor, Above Bandhan Bank, Old Judicial Complex, Sector
15, Gurgaon, Haryana - 122001, through its Partners:- (1) Sh. Bijender Kumar, R/o H. No. 794,
Sector 47, 2nd Floor, Gurgaon - 122001 (2) Sh. Vinay Sharma, R/o H. No. 461, Street No. 3,
Shankar Garden, Bahadurgarh - 124507. Guarantor(s):- Sh. Sanjeev Kashyap, R/o H. No. R-12, Pul Phaladpur, Near Water Tank,

Physical Possession taken on
04.11.2022

312207

https://bom.auctiontiger.net.

For detailed terms and conditions of the sale, please refer to the link "http://lwww.bankofmaharashtra.in/propsale.asp™ provided
in the Bank's website and also on M/s E-Procurement Technologies Ltd. Portal http://eprocure.gov.in/cppp or

312207

Authorised Officer & Dy. Zonal Manager, Bank of Maharashtra

Date of 13(2) Name and Address of the Outstanding Amount| it
Demand Notice Borrower/Guarantor & NPA Date Description of the movable/iImmovable Property
31.12.2022 |1). M/s Mobile Gallery... (Borrower) Prop: Mrs Rs. 1.Hypothecation of Stock of Raw Material, Stock in
Earnest Money Shivani Samdani W/o Praveen Samdhani R/o C-5, Meera Nagar,| 58,75,243.85 | process, finished goods, semi-finished goods and

2) Mr. Manish Kumar Samdani S/o Shiv Narayan Samdani ...
(Guarantor) R/o B-9, Meera Nagar, Chittorgarh, Rajasthan -312207
(Guarantor) S/o Late Mr. Madan Lal
Samdani R/o C-4, Meera Nagar, Chittorgarh, Rajasthan -312001

4) Smt. Radha Devi W/o Late Madan Lal Samdani R/o Near Charbhuja
Temple, Village Singhpur, Kapasan Road, Chittorgarh, Rajasthan-

5) Mr. Vikas Samdani S/o Late Jagdish Samdani G/o Late Madan Lal

Samdani R/o Bhawar Kunj Nagar Palika Colony, Ambey Nagar, Chittorgarh-312001

6) Mr. Rinku Samdani S/o Late Jagdish Samdani R/o Bhawar Kunj, Nagar Palika Colony, Ambey Nagar, Chittorgarh-312001

7) Mr. Ashok Samdani S/o Late Jagdish Samdani R/o Bhawar Kunj, Nagar Palika Colony, Ambey Nagar, Chittorgarh-312001

8) Smt. Rekha (Urf Tina) W/o Mukesh D/o Late Jagdish Samdani R/o Jaghetiya, Near ICICI Bank, Kannauj, Chittorgarh, Rajasthan-312007

9) Mr. Kamlesh Samdani S/o Late Shiv Narayan Samdani R/o F-33, Kesar Kunj, Anand Vihar Colony, Near Ram Rakhi Hotel, Chittorgarh, Rajasthan-

10) Smt. Vandana Samdani W/o Dilip Bharadiya, D/o Late Shiv Narayan Samdani D-2, JK Colony, Gotan, Nagaur, Rajasthan-342909

11) Mr. Vinod Samdani S/o Late Madan Lal Samdani R/o Pipal Chowk, Singhpur, Kapasan Road, Chittorgarh, Rajasthan-312207

12) Mr. Satyanarayan Samdani S/o Late Madan Lal Samdani R/o Mahesh Nagar, Opp. Govt. School Bassi, Chittorgarh, Rajasthan-312207

13) Mr. Dinesh Samdani Near Charbuja Temple Village Singhpur, Kapasan Road, Chittorgarh, Rajasthan-312001

14) Smt. Manju Devi W/o jagdish Porwal D/o Late Madan Lal Samdani R/o Anand Vihar Colony, Near Ram Rakhi Hotel, Chittorgarh, Rajasthan-

receivables, Book Debts (Present & Future) Name of
Title Holder- M/s Mobile Gallery

2. EMT of Residential House Patta No. 33 Sankalp No.
6 situated at Singhapur, (Near Jain Mandir) Panchayat
Singhpur, Kapasan, District Chittorgarh Boundaries-
North: House of Satya Narayan Ji, South: House of

as on 31.12.2022
and together with
further interest
and incidental
expenses and

costs Badri Ji, East: Plot NO. Road, West: Road & House of
NPA Date: | Sohan Ji. Name of Title Holder- Late Sh. Madan Lal
29.10.2022 | samdani S/o Ramchandra Samdani

Date: 13.01.2023 Place: Jaipur

Authorised Officer, Canara Bank

Dated: 12.01.2023  Place: Gurgaon
da 3 &z = eVijaya Bharatpur Branch, Numaish Road,
Bank nfﬂ'amda Bharatpur (Raj.)- 321001 India, Mob. No. 8306711133

% Email ID - vibhap@bankofbaroda.com
POSSESSION NOTICE (For Inmovable Property/ies)

(As per Appendix IV read with rule 8(1) of the Security Interest (Enforcement) Rules, 2002)
Whereas, The undersigned being the authorized officer of the Bank of Baroda under the Securitization
and Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002 and in exercise of
powers conferred under section 13(2) read with rule 3 of the Security Interest (Enforcement) Rules, 2002
issued a Demand Notice Dated 04-11-2022 Calling upon the borrower Mr. Vinod Kumar S/o Daya Ram
to repay the amount mentioned in the notice being Rs. 4,11,345.43 (Rupees Four Lakh Eleven
Thousand Three Hundred Forty Five and Forty Three Paisa Only) as on 04.11.2022 together with
further interest thereon at the contractual rate plus costs, charges and expenses till date of payment within
60 days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in
general that the undersigned has taken possession of the property described herein below in exercise of
powers conferred on him under sub section (4) of the section 13 of the Act read with rule 8 of the said
Security Interest Enforcement rules, 2002 on this the 12th day of January of the year 2023.
The Borrower/Guarantor/Mortgager in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property/ies will be subject to the charge of the Bank of
Baroda for an amount Rs. 4,19,367/- (R Four Lakh Ni Th d Three Hundred Sixty
Seven Only) interest include up to 09.01.2023 and further interest thereon at the contractual rate plus
costs, charges and expenses till date of payment. The Borrowers attention is invited to provision of sub
section (8) of section 13 ofthe Act, in respect of time available, toredeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY
All the part and parcel of the Residential Property consisting of house situated at
Harijan Basti, Kumher Gate, Bharatpur-321001 admeasuring to 103.78 Sq. Yard
(Original Allotment Letter along with site plan no. smawe/2.9.%./03/1098 dated
05.02.2003 registered at Serial No. 2007005458 in Vol No. 594 of Book No. 1 on
16.10.2007 with Sub Registrar Bharatpur executed by UIT Bharatpur) belonging to
Shri Vinod Kumar S/o Daya Ram, Boundaries: North- Other Property, South- Other
Property, East- Other Property, West- Road Authorised Officer
Place : Bharatpur, Date: 12.01.2023 Bank of Baroda
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Branch: M | Road, Jaipur (Rajasthan)

Possession Notice (For Immovable Propert
[Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002]
Whereas The undersigned being the authorized officer of the Indian Bank under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act
and in exercise of powers conferred under section 13 (12) read with rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued a demand notice dated 10.10.2022 calling upon the
Borrower/ Mortgagor:- 1. Mr. Himanshu Gehlot S/o Ajay Singh Gehlot (Borrower &
Mortgagor), 2. Mrs. Kanika Gehlot W/o Himanshu Gehlot (Borrower) to repay the amount
mentioned in the notice being Rs.28,30,822.80 (Rupees Twenty Eight Lakh Thirty Thousand
Eight Hundred Twenty Two and Eighty Paise Only) due and outstanding as on 08.10.2022 with
further interest from 09.10.2022 along with legal expenses and other charges within 60 days

from the date of receipt of the said notice.

The Borrower/Guarantor/Mortgagor having failed to repay the amount, notice is hereby givento
the Borrower/Guarantor/Mortgagor and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred on him
under section 13(4) of the said Act read with rule 8 of the said rules, on this 12th day of January
ofthe year 2023.

The Borrower/Guarantor/Mortgagor in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to the charge of
the Indian Bank for Rs. 28,30,822.80 (Rupees Twenty Eight Lakh Thirty Thousand Eight
Hundred Twenty Two and Eighty Paise Only) due and outstanding as on 08.10.2022 with
further interest from 09.10.2022 along with legal expenses and other charges. The
Borrower/Guarantor/Mortgagor attention is invited to provisions of section 13(8) of the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002, in respect of the time available, to redeem the secured assets.

Allthat Part and Parcel of the property consisting of Flat No. 1209, Unit in Sunshine Prime,
situated at Khasra No. 665/243, 669/243, Village Sukhiya, Tehsil Sanganer, Jaipur,
Rajasthan in the name of Himanshu Gehlot, Boundary of Flat No. 1209 as under: East -Flat
No. 1210, West -Flat No. 1208, North - Open Set Back, South -Corridor Authorised Officer,
Date: 12.01.2023, Place: Jaipur Indian Bank

Can Fin Homes Limited
HOP NO.10,FIRST FLOOR BHADANA COMPLEX, OPP. BALUPURA ROAD, NASIRABAD ROAD, ADARSH
e somicus| NAGAR, AJVER (RAJ) 305001 Phone: 0145-2680249, 7625079215, E-Mail: aimer@canfinhomes.com

POSSESSION NOTICE [RULE 8(1)] [For Inmovahle Property]

The undersigned being the Authorized Officer of Can Fin Homes Ltd. under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of
the powers under the said Act and Security Interest (Enforcement) Rules, 2002, issued a demand
notice dated 31.10.2022 calling upon the borrowers Mrs. Karam Khatoon & Mr. Siraj Mohammad
and Guarantor Mr. Salim Mohammad S/o Mr. Nisar Mohammad Chauhan to repay the amount
mentioned in the notice being Rs. 4,35,987/- with further interest at contractual rates, till date of
realization within 60 days from the date of the said notice.

The borrower having failed o repay the amount, notice is hereby given to the borrower and the public
in general that the undersigned has taken possession of the Eroperty described herein below in
exercise of powers conferred under Section 13(4) of the said Act read with Rule 8 of the Security
Interest Enforcement) Rules, 2002 on this the 11th day of JANUARY year 2023.

The Borrower's attention s invited to provisions of Sub section (8) of Section 13 of the Act, in respect
of time available, to redeem the secured assets. The borrower in particular and the publicin general is
hereby cautioned not to deal with the property and any dealings with the property will be subject to the

charge of CFHL foran amount of Rs. 4,35,987/- and interest thereon.
Residential Property Patta No 44, Khasra No.484, Village Gangwana, Ajmer, Rajasthan
Boundaries : North By :- Road, South By:- Road, East By :- House of Siraj, West By :-

House of Vajeer SD/-
Date: 12/01/2023, Place: Ajmer Authorised Officer, Can Fin Homes Limited

v@Jukcement

J.K. Cement Limited
CIN No. : L17229UP1994PLC017199
Registered Office : Kamla Tower, Kanpur-208 001 (U.P.)
Ph. : +91 512 2371478 to 81 ; Fax : +91 512 2332665
website: www.jkcement.com ; e-mail: shambhu.singh@jkcement.com

NOTICE OF BOARD MEETING

Notice is hereby given that a Meeting of Board of Directors is scheduled to
be held at Nimbahera, Chittorgarh, Rajasthan on Sunday the 5" February,
2023 ('said Board Meeting) inter alia to (i) consider, approve and take on
record Unaudited Financial Results (Standalone and Consolidated) of the
Company for the 3° Quarter and Nine Months ended on 31* December,
2022, (i) consider and approve the proposal of issuance of NCDs on private
placement basis in one or more tranches, pursuant to Regulation 50(1) of
SEBI(LODR) Regulation 2015 etc.

In terms of the SEBI (Prohibition of Insider Trading) Regulations 2015 and
Code of Conduct on Insider Trading of the Company the 'Trading Window'
for dealing in securities stands closed from 1% January 2023 till 7" February,
2023.

The Intimation is also available on the website of the Company at
www.jkcement.com and the website of BSE Limited (www.bseindia.com) &
National Stock Exchange of India Ltd. (www.nseindia.com).

“APPENDIX- IV-A” [See Proviso to rule 8(6)] Sale notice for sale of immovable property

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and
Reconstruction of Fi ial Assets and Ei of Security Interest Act , 2002 read
with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the Borrower (s) and
Guarantor (s) that the below descnbed |mmovable property mortgaged/charged to the
Secured Creditor, the Ph of which has been taken by the
Authorised Officer of INDIAN BANK Ajmer Maln Branch Secured Creditor, will be sold on “As
is where is”, “As is what is” and “Whatever there is” on 31.01.2023 Time: 11:00 AM to
5:00 PM (with unlimited extension of 10 minutes) for recovery of Rs. 33,90,066/- (Rupees
Thirty three Lakh Ninety thousand Sixty Six Only) as on 04.04.2022 plus further Interest
along with charges and expenses thereon due to the INDIAN BANK, Ajmer Main Branch
Secured Creditor from upon 1.M/s Agarwal Brothers, Prop Sh. Anand Garg (Borrower cum
Mortgagor) Arya Samaj Road, Kaiser Ganj, Ajmer-305001, (2) Sh. Anand Garg S/o Sh.
Prakash Chand Garg (Borrower cum Mortgagor) C-1316, Ward No.16, Chatai Mohalla, Kesar
Ganj, Ajmer-305001, (3) Smt. Alka Garg W/o Sh. Anand Garg (Guarantor) C-1316, Ward

No.16, Chatai Mohalla, Kesar Ganj, Ajmer-305001
DESCRIPTION OF THE IMMOVABLE PROPERTY

1.All the part and parcel of the Residential property /land belonging to Sh. Anand Garg
S/0 Sh. Prakash Chand Garg, Plot No. 25, Khasra No. 3349 to 3353 Village Markarwali,
Markarwali Road, Ajmer. Measuring 1800 Sq Ft. Boundaries: East: Plot No.26, West:
PlotNo.24, North: Plot No.30, South: 30 Feet Wide Road.
Reserve Price will be Rs. 6,00,000/- and the earnest Money deposit will be Deposit of
Rs.60,000/-. Bid incremental amount will be Rs.10,000/-, Property 1D No.
IDIB217467549
2.All the part and parcel of the Residential property /land belonging to Sh. Anand Garg
S/o Sh. Prakash Chand Garg, Plot No. 23, Khasra No. 3349 to 3353 Village Markarwali,
Markarwali Road, Ajmer. Measuring 1800 Sq Ft. Boundaries: East: Plot No.24, West:
PlotNo.22, North: Plot No.32, South: 30 Feet Wide Road.
Reserve Price will be Rs. 6,00,000/- and the earnest Money deposit will be Deposit of
Rs. 60,000/-. Bid incremental amount will be Rs.10,000/-, Property ID No.
IDIB217467549A
Date of Inspection of Property & Papers- 30.01.2023 time 10.00 AM to 4.00 PM. Date of
Submission of Earnest Money Depositand KYC Documents- 30.01.2023 upto 4.00 pm.
Bidder are advised to visit the website (www.mstcecommerce.com) of our E-Auction
service provider MSTC Ltd. to participate in online bid. For Technical Assistance Please
call MSTC HELPDESK NO. 033-22901004 and other help line numbers available in service
providers help desk. For Registration status with MSTC Ltd, please contact
ibapiop@mstcecommerce.com and for EMD status please contact
ibapifin@mstcecommerce.com.
For property details and photograph of the property and auction terms and conditions
please visit: https://ibapi.in and for clarifications related to this portal, please contact help
line number ‘18001025026 and ‘011-41106131’.
Bidder are advised to use Property ID Number mentioned above while searching for the
property in the website with https://ibapi.in and www.mstcecommerce.com.
Date: 13.01.2023 Place: Ajmer Authorized Officer, Indian Bank

For J.K. Cement Limited
Place: Kanpur Sdl-

Date: 11th January, 2023 (Shambhu Singh)
Vice President (Legal) & Company Secretary (FCS 5836)

Branch: Ajmer

MAKER.

S Makers Laboratories Limited

CIN - L24230MH1984PLC033389

Regd. Off. : 54D, Kandivli Industrial Estate, Kandivli (West),
Mumbai-400 067. Tel: +91 22-68572800

E-mail: makers@makerslabs.com, Website: www.makerslabs.com

PUBLIC NOTICE

This is to notify to all our trade stockists/ wholesalers/ retailers/
consumers and public at large that National Pharmaceutical Pricing
Authority had issued corrigendum no. S.O. 89(E) dated 06.01.2023.
Based on this corrigendum we have revised prices of products
mentioned below. Price list of these products can be obtained from

your trade/channel partner or Company’s Depots. These prices are
effective from 06.01.2023.

Tablets in strip of 15’s: Duramol Advanced Tablet Rs. 30.07,

Paracipi 650 Tablets Rs. 30.07; Tablets in strip of 10’s: Amator-10

Tablet Rs. 49.38, Amator-20 Tablet Rs. 125.44 Amator-40 Tablet Rs.

192.75, Duramol Advanced Tablets Rs. 20.04; Tablets in strip of 5’s-
Levowin TabletRs. 44.91.

By Order of the Board

For Makers Laboratories Limited

Sd/-

Mr.Nilesh Jain

(Whole Time Director)

Date: 12/01/2023
Place: Mumbai

uR T dh . Branch- RACPC, Kotri, Bhilwara
State Bank of India E-mail:- sbi.63537@sbi.co.in
APPENDIX IV See Rule 8(1) POSSESSION NOTICE (For Inmovable property)

Whereas, The undersigned being the Authorised Officer of the State Bank of India under the
Securitisation & Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 andin execrise of powers conferred under Section 13 read with Rules of the Security Interest
Enforcement) Rules, 2002, issued a demand notice u/s 13(2) dated 01-10-2022, caIIin?_upon the
orrower/Legal Heirs/Guarantor M/s Shree Charbhuja Collection Kotri Prop. Late Shri
Purushottam Joshi S/o Shri Bhanwar Lal Joshi, Proprietor - Late Shri Purushottam Joshi
S/o Shri Bhanwar Lal Joshi, Legal Heirs of Late Shri Purushottam Joshi :- 1. Aman Joshi
S/o Late Shri Purushottam Joshi, 2.Aruna Joshi D/o Late Shri Purushottam Joshi (Natural
Guardianship of Smt. Bhawana Joshi), 3. Smt. Bhawana Joshi Wlo Late Shri Pururshottam
Joshi, Address:- Suraj Vihar, Naya Bus Stand, Kotri, Tehsil -Kotri, Distt Bhilwara,
4. Guarantor-Shri Bhanwar Lal Joshi S/o Shri Gilu Ram Joshi, Address - Village - Devriya,
Tehsil-Kotri, Distt.: Bhilwara, to repay the amount mentioned in the notice being Rs. 15,16,982/-
(Rs. Fifteen Lakh Sixteen Thousand Nine Hundred Eighty Two Only) as on 28.09.2022 within
60 days from the date of notice together with further interest, incidental expenses, costs, charges
etc. till date of payment and or realization. The Borrower/Guarantor /Mortgagor having failed to
repay the amount, notice is hereby given to the Borrower/Guarantor /Mortgagor in particular and
to the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him/her under Section 13(4) of the said Act read
with Rule 8(1) of the said Rules 07 day January the Year 2023.
The Borrower/Guarantor /Mortgagor in particular and the publicin general is hereby cautioned not
to deal with the property and any dealings with the property will be subject to the charge of the
State Bank of India for an amount of Rs.15,47,995/- (Rupees Fifteen Lac Fourty Seven
Thousand Nine Hundred and Ninety Five Only) as on 30.12.22 Plus interest & incidental
expenses incurred by Bank with effect from 31/12/22. Further, we invite your attention to sub-
section 8 of section 13 of the Act wherein it has been provided that you may redeem the secured
assets by tendering the entire amount due together with costs, charges and expenses incurred by
the bank, at any time before publication of notice for public auction or inviting quotations or tender
from public or private treaty for transfer by way of lease, assignment or sale of the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY
Plot No. 5, Chavanda Mata Gali, Aaraji No. 1507, Rakba 16 Biswa, Dastavej No. 2138/2011,
Village & Tehsil Kotri, Distt Bhilwara in the name of Shri Purushottam S/o Shri Bhanwar Lal
Joshi. Measuring -25*44=1100 Sq. Feet. Bounded as under, On the North by:- Plot of Shri Pyar
JiTeli, Onthe South by:- Road, On the Eastby:- Plot No. 4, On the West by:- Plot No. 6

Date: 07.01.2023 _Place: Bhilwara Authorised Officer) State Bank of India

das 7T 31T
Bank of Baroda

Possession Notice
Appendix IV [Rule 8 (1)] of the SARFAESI Act
(For Immovable Property)

Whereas, The undersigned being the authorized officer of Standard Chartered Bank
under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of powers conferred under Section 13(12)
read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand
notice dated 27.10.2022 calling upon the borrower /Co-borrower MRS NUTAN
SHARMA W/0. MR OM PRAKASH SHARMA / M/S NIRMAL GAS SERVICE THOUGH
ITS PROPERITOR / MR OM PRAKASH SHARMA $/0. LAL SINGH SHARMA / MR.
SHUBHENDU KAUSHIK S/0. MR OM PRAKASH SHARMA / MR. KARITKEYA
KAUSHIK S/0. MR OM PRAKASH SHARMA Having Home Loan Number 50622366
to repay the amount mentioned in the notice of Rs. 20,501,436.36/- (Rupees Two
Crore Five Lacs One Thousand Four Hundred Thirty Six and Paisa Thirty Six Only)
within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower
and the public in general that the undersigned has taken Symbolic Possession of the
property described hereinbelow in exercise of the powers conferred on him/her under
Section 13(4) of the said Act read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002 onthis 11th day of January of the year 2023.

The borrower's attention is invited to provisions of sub-section (8) of Section 13 of the
Act, in respect of the time available, to redeem the secured assets. The borrower in
particular and the public in general is hereby cautioned not to deal with the property and
any dealings with the property will be subject to the charge of the Standard Chartered
Bank for an amount of Rs. 20,501,436.36/- (Rupees Two Crore Five Lacs One
Thousand Four Hundred Thirty Six and Paisa Thirty Six Only) and interestthereon.

ALL THAT PART AND PARCEL OF PROPERTY BEARING FREE HOLD RESIDENTIAL
HOUSE NUMBER K E-34/9, BLOCK E, AREA 544.44 SQ. YDS L.E 455.20 SQ. MTRS,
RESENTIAL COLONY LOCATED IN KAVI NAGAR, TEHSIL AND DISTRICT GHAZIABAD,
UTTAR PARDESH 201001

BOUNDED AS UNDER:

ON THE NORTH: AS PER TITLE DEED

ON THE SOUTH: AS PER TITLE DEED

ON THE EAST: AS PER TITLE DEED

ON THE WEST: AS PER TITLE DEED

Sd/
Authorized Officer
Standard Chartered Bank

Date: 11.01.2023
Place: Delhi

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
MICA INDUSTRIES LIMITED

RELEVANT PARTICULARS

. |Name of corporate debtor MICA INDUSTRIES LIMITED

N

. | Date of incorporation of corporate debtor | 07/04/2005

(&)

. | Authority under which corporate debtor
is incorporated / registered

Ministry of Corporate Affairs (ROC-Delhi)

U74999DL2005PLC134809

IS

.| Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. |Address of the registered office and Reg. Add: A-36, lind Floor, Rajouri Garden,Delhi-110027|
principal office (if any) of corporate Other addresses : E-92, Riico Industrial Area, Bhiwadi,
debtor Rajasthan-301019

6. | Insolvency commencement date in 11/01/2023
respect of corporate debtor

7. |Estimated date of closure of insolvency  |09/07/2023
resolution process

8.|Name and registration number of the Ajay Kumar Agarwal

IBBI/IPA-002/IP-N00608/2018-2019/11859
AFA Valid: Upto 30th November, 2023)

insolvency professional acting as interim
resolution professional

9. | Address and e-mail of the interim
resolution professional, as registered
with the Board

Registered Address: Plot no. IID/31/1, Street No. 1111,
PS QUBE, Unit Number 1015A, 10th Floor Beside City
Centre 2, Kolkata-700161

Email ID: cs.aaa.2014@gmail.com

10.|Address and e-mail to be used for
correspondence with the interim
resolution professional

Registered Address: Plot no. IID/31/1, Street No. 1111,
PS QUBE, Unit Number 1015A, 10th Floor ,Beside City
Centre 2, Kolkata-700161

Email ID:cirp.mica@gmail.com

11.| Last date for submission of claims 26/01/2023

12,/ Classes of creditors, if any, under No Class is ascertained by the Interim Resolution
clause (b) of sub-section (6A) of Professional
section 21, ascertained by the interim
resolution professional

13.|Names of Insolvency Professionals Not Applicable

identified to act as Authorised
Representative of creditors in a class

(Three names for each class)

>

.| (@) Relevant Forms and
(b) Details of authorized representatives
are available at:

Web link: https://ibbi.gov.in/home/downloads
Physical Address: NA

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of MICA INDUSTRIES LIMITED
on11/01/2023.
The creditors of MICA INDUSTRIES LIMITED are hereby called upon to submit their claims
with proof on or before 26/01/2023 to the interim resolution professional at the address
mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.
A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA.
NotApplicable.
Submission of false or misleading proofs of claim shall attract penalties.

AJAY KUMAR AGARWAL
Interim Resolution Professional

Place: Kolkata
Regd No.: IBBI/IPA-002/IP-N00608/2018-19/11859

Date: 13/01/2023

Regional Office: Sanjay Pace, Agra

[AppPpendix IV-A (Provision to Rule 8(6) & 6(2)]
Sale Notice for Sale of Immovable Properties
E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with provision of Rule 8 (6) & 6 (2) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantors(s) that the below described immovable Property mortgaged/
charged to the Bank of Baroda, the Symbolic/Physical possession of which has been taken by the Authorised Officer of Bank of Baroda, will be sold on "As is
where is", As is what is", and "Whatever there is" basis for realization of the debts due to Bank. Further details of property are mentioned below.

E-AUCTION
SALE NOTICE

Mob: 8477009315

Demand Notice Date

of Borrowers/ | Total Dues (Rs.)
Guarantors as per demand notice

Branch: Agra Cantt, Agra, Mob: 8477000270
Borrower- M/s Royal|  03-04-2018

Furniture, Prop.-Mr. | 539 4178 70
Devendra Singh + Interest & other exp.

Name & Address

Sundar Lal, South- Plot of Shiv Narain

Description of Properties

All that part & parcel of Residential Property only Situated at H. No. 209 Ward No. 15, Opp
Syndicate Bank Chhatriya colony, Mohalla Gopalpura Nagla Karan Singh, Mauza Patti, Siklara
Tehsil Shamshabad Distt. Agra, Area- 104.65 sq. mtr., Property in the name of Mr. Devendra
Singh S/o Mr. Mitti Lal, Bounded as: East- Property of Sehdev, West- Rasta, North- Plot of

Type Reserve Price (Rs.)
of EMD (Rs.)

Poss-| =———t —
¥ Bid Increment
ession] Amount (Rs.)

24,64,200/-
2,46,420/-
10,000/-

Physical

Interested Bidders can deposit EMD amount online through portal

https://www.bankofbaroda.com

borrower/s and guarantor/s of the said loan about the holding
Date : 13-01-2023

Place : Agra

DATE OF E-AUCTION: 30.01.2023, Time: 2:00 pm to 06:00 pm
The Earnest Money Deposit (EMD) Shall be received latest by 29-01-2023
Property Inspection date & Time w.e.f. 23.01.2023 12.00 PM to 05.00 PM

https://www.mstcecommerce.com/auctionhome/ibapi/index.jsp by way of NEFT/UPI /Credit Card or Debit
Card only. For further details of Terms & Conditions of Sale Please refer to link provided in Secure Creditor -

STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6) & 6(2)/Rule 9(1) OF STATUTORY

INTEREST (ENFORCEMENT) RULES 2002
This may also be treated as notice u/r 8(6) & 6(2)/Rule 9(1) of Security Interest (Enforcement) Rules, 2002 to the
of E-Auction Sale on the above mentioned date.

For detailed terms & Conditions
SCAN HERE
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